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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL PRINCIPAL BENCH
AT NEW DELHI
M.A. No. 79/2023

IN
0.A.758/2022

IN THE MATTER OF:

Paldan Phuchang APPLICANT
VERSUS

State of H.PAND THREE OTHERs - RESPONDENTS

REPORT FILED BY THE MUNICIPAL COUNCIL MANALI
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Dated: 26.03.2024

DEVENDRA SINGH & ASSOCIATES
ADVOCATE
Chamber-430,M.C Setelvad, New Lawyers Chamber Block, Supreme Court
of India, Bhagwan Dass Road, New Delhi-1 10001
Mobile No. 9910316066, Email-86.thakur@gmail.com
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL PRINCIPAL BENCH
AT NEW DELHI
M.A.No. 79/2023

IN
0.A.758/2022

IN THE MATTER OF:

Paldan Phuchang APPLICANT
VERSUS

State of H.PAND THREE OTHERs , RESPONDENTS

Compliance cum Status report filed on behalf of the Respondent
Number-4 i.e. Executive officer Municipal Council Manali

Dated 26-03-2024
Place: - Manali Responden
LEXE twe Offiger
fMumcapai Cﬂﬁﬂbll""“m !
Diftanat By
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL PRINCIPAL BENCH
AT NEW DELHI
M.A. No. 79/2023
IN

0.A. No. 758/2022
IN THE MATTER OF:

Paldan Phuchang APPLICANT
VERSUS
State of H.PAND THREE OTHERS RESPONDENTS
INDEX TO DOCUMENTS
[S.No , PARTICULARS Page No.
1 Compliance cum Status Report on behalf of Respondent | 1-3
Number 4
2 Quantum of Legacy Waste (Annexure-1) 1
L3 Dry Waste Processing (Annexure-2) 5
- Wet Waste Processing (Annexure-3) 6
5 Mixed Waste Processing (Annexure-4) 7
6 Inert Waste Disposal (Annexure-5) 8 ﬂ
7 Construction of Retaining Wall (Annexure-6) 9
LB Environmental Compensation (Annexure-7) 10
LQ Construction of Leachate Pits (Annexure-8) 1
L

It is certified that all the documents contained in the above annexure are
true copies.

Dated on this 26th Day of March 2024 at Manali

ot f :"'g;‘,. o o B
T, fIanan
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH AT NEW DELHI
M.A. No. 79/2023

IN
0.A No. 758/2022

IN THE MATTER OF:

Paldan Phuchang APPLICANT
VERSUS

State of H.P.AND THREE OTHERS RESPONDENTS

Compliance cum Status Report on behalf of Respondent No. 4 i.e. Executive
officer Municipal Council Manali

It is to submit that the vide order dated 25.01.2024 in M.A. No. 79/2023 in O.A
No. 758/2022, Hon’ble NGT, Principal bench, New Delhi issued a direction to
Respondent No.-4 to file status report. Respondent No. 4 submits the present
compliance/status report as under.

In this regard, the following are submitted:

1. Quantum of Legacy Waste: It is submitted that the Urban Development
Department Shimla has awarded a tender in July 2021 to M/s Rekart
Innovation Pvt. Ltd for the Bio remediation and Bio-mining of legacy
waste for a quantity of 40,000 MT. Till date the company has
processed18331MT of legacy waste and has sent476MT of Refused
Derived Fuel to Thermal Plants for end disposal. Due to heavy
snowfall and rainfall in the month of February, the processing of

legacy waste was slower down. The copy is submitted as Annexure-
1.

1|Page
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Processing of Municipal Solid waste:

a) It is submitted that the Dry Waste is being currently processed in to

Refused Derived Fuel by M/s NextGen Chemicals Pvt. Ltd. Company
and is being sent to cement plants for end disposal. Till now, 15864
MT of RDF has been sent to cement plants. The copy is submitted as
Annexure-2

b) Wet Waste: Presently Municipal Council Manali generates

2|Page

approximately three tons (average) of wet waste. Municipal Council
Manali has six composting pits at MSWM site, Rangri. Challenges
faced: -Due to extreme cold weather conditions at Manali, it takes
longer than usual to convert wet waste into compost. To overcome
this problem, Municipal council is purchasing Organic Waste
Converter for processing of wet waste. A letter has been sent to
Election Commission of India for permission to float tender. The copy
is submitted as Annexure-3.

Mixed Waste: Municipal Council Manali is receiving MSW from
entire district of Kullu, i.e., Tourism development Council, Municipal
Council Kullu, Nagar Panchayat Bhunter and Rural areas of district
panchayats. The Nextgen Chemicals has been instructed not to accept
MIXED waste. The copy is submitted as Annexure-4.

Inert/Rejects- It is submitted that the Request has been sent to
district administration for availability of land for scientific landfill
site. The copy is submitted as Annexure-5

Bad Odor- The spray for arresting the bad odor has been used at site
on daily basis.

Retaining wall: It is submitted that the Municipal Council Manali has
awarded tender for the construction of retaining wall near Gau Sadan
which was damaged during monsoon floods. Work for the
construction of retaining wall has been started on dated 06.03.2024.
Waste which was lying at the bank of River Beas due to stacking of
fresh waste over legacy waste has been cleared up by Municipal
Council Manali. The Copy is submitted as Annexure-6.
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Environmental Compensation: It is submitted that as per the order
and Direction of this Hon’ble Tribunal the Environmental
Compensation of Rs. 5,00000/ (Rupees Five lakhs)- & 15,30,000/-
(Rupees Fifteen lakhs thirty thousand) respectively has been paid by
Municipal Council Manali. The copy is submitted as Annexure-7.

Effluent Treatment Plant: It is submitted that the Leachate
collection pits were washed away by monsoonal flash floods in July
2023. Again, tender has been awarded for the construction of
leachate pits on dated 21.02.2024. Work has been started on
06.03.2024. Work shall be completed within three months. After that
leachate shall be lifted through sludge pump and ETP can be made
operational after that. The copy is submitted as Annexure-8.

Thus, the present status report is submitted for your kind perusal.

Dated 26-03-2024
Place Manali Respondent Number 4

3|Page
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Rekart

W: www.rekart.co.in | E: team@rekart.co.in | Missed Call: 80108 11211
Date:- 26:03.2024

Ref:- RIPL/MNLAW/0103.24

Ta
Executive Officer,
Municipal Council Manali,
Manali (H.p)

Subject :- Information Sharing of work Progress with Disposal Details.

Dear Sir

On the subject Cited above it is informed you that the work of progress of
Legacy waste 18331 MT processed against 40000 MT rest quantity of work
order 21669 MT we will be process in 5-6 Month ( Time Period depend on the

weather situation it will increase or decrease )

M&P—'umd_mn

Values In Ton

1. RDF Disposed in the cement Plant 476.665 MT
2. Bio-soil and C&D utilized in the low laying area
3. Rest Moisture Content Found on the material

Thanking You

For Rekart lnnoy vi. Lid

'@Wi

For, Rekart Innovations Pvt L¢d

Page 1 of 4

REKART INNOVATIONS (P) Ltd.
Corporate Office: 2007, Sector-45, Gurugram - 122003
Registered Office: 1K/72, NIT Faridabad, Haryana ~ 121001

mu»m[mu»mmlmw%wlmm-ﬂmm

Annexure 1
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@M10f14

Gl

Te
The Executive Officer,
Liunicipal Counci,

Atanali, District-Kutly, Hp

Subject: Dispatch of RDF to Cement Plants,

Dear Sir,

further coordination,

Thank you for your attention to this matter.

Prem Kumar Sharma
{Authorised Signatory)
Nextgen Chemicals

5|Page

NEXTOEN cuengg CAF €
Ee oA e 4 e W ® S PR W S i o

We are writing to inform you that as of togay, Newtgen Chemicals has dispatched a total of 15.864
Metric Tonnes of Refuse-Derived Eual 1o cerment plants. This update is provided for vaur ragards and

e

e 367037024

Annexure 2
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e OFFICE OF THE MUNICIPAL COUNCIL MANALI

M/S Nextgen Chemicals,
Waste to Energy Plant,
Rangarl, PO manall, Tehsil Manall, Distt. Kully, HP

No.MCMISWMm.Zd- 3’3';] Dated: L[ /8 PMV

Subject: Notice regarding accepting wet waste from unauthorised persans.
sir, : ;

It has come to the notice of the undersigned that Ms. Nextgen Chemicals is taking wet waste from
unauthorised persons without the consent of Municipal Couricil Manali leading to the creation of

enofmous mounds of wet trash at the WTE plant in Rangrl.

Therefore, you are strongly directed not to accept the wet waste from unauthorised persons, failing \ !

which, your company will be solely responsible for creating legacy waste at WTE Plant Rangri and any
further penalty imposed by HP State pollution Control Board of Hon'ble NGT shall be borne by your

company.

. Municipal
District Kullu, HP.

L
- : .

Annexure 4
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No,\ l{“?\'l/lingg.m-l F/SAWM /o0 4=

OFFICE OF "THE MUNICIPAL COUNCIL MANALI
DISTRICT KULLY INIMACHAL PRADESH

To

i The Deputy Commissioner,

" Rullu, Distriet Rulla, Himachal Pradesh.

Dawed- Q- O/—zozq‘

Subject: Request for Landfill Site Identification.

Respeceted sir,

[ hope this letter finds you well. Our WTE

plant in Manali efficiently processes waste into RDF.
However, we f;

ice challenges in finding a space for inert material. We are trying to find the land

but due to tourist area, the local opposition hinders our efforts. Kindly assist in identifying a
suitable site, ensuring adherence to environmental regulations.

Thank you for your attention.

. Yours's Faithfully,

EWCEI‘.

Munitipal Council Manal;.

Endst. No:- MCM/Engg. cell/SWM/2094- 2 'S o@__ o _9 Date.- /_9/‘,%&?_
Copy Forward to:- :

1. The Regional Officer, HP Pollution Control Board Kullu -175101, Himachal Pradesh for
infurmation Please.

; l{xtw officer,
‘ | : Municipat Coungi) Manali,

Annexure 5
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B HIMACHAL PRADESH

| MURICIPAL COUNCIL MANALL
NO. MCM. Award lotter/ 2033-24. B0X%~ 2026 Dated: . 21—02- W27
“ .l'

Sh. Bir Scu Negl Covi, Cazt
House No. 32%7,/0 Ware re. 3
P.O & Tehail Mannk st Kol Hi

g Subject: Raising to height of R/Wall towards river side at SWM site Rangari RD 0/112 1o
0/142mtr. M.C. Manall Distt. Kultu (H.P.) (SH:-RR, R/Wail )

Your item tende: dated Gt 022024 snd farther negotiation held in the office of
Municipal Council Manali on dsted QO.G2.2024 or woz 8¢ hj-ct cited work is hercby accepted by the
undersigned on behall of Mumic.pal Councit Manad Li¥ for 10 Rs: .649440.00/-only i.c. 9.95 % abuus
on the amount put to tender subiect ta the following terms and conditions: -
« The tme allowez for corglnnn of vk is Dar siepths which shall be reckoned from the
15th day after the dnt: of issue o this oA ner
e« The work shall be carried out strictly as per PWD specification and all the terms and
conditions of the contract agreement chail be uperative and binding upon you.
» The absurd high rated tems i any =ree o3 ol be g exscuted above the quantities tax="
the DNIT and absurd fower 12 (1e19% Alealn T end s :ted fully as per DNIT.
e The GST and incoms tux hal Dt el 2 4 00 avd deducted from your bills ws
instruction of the Govt
e Tee latest fars wages teied ' 30 pppendad e G igreement shall be applicable to this
render.
e ‘Worker's welfare Cess @ 1 % will slso be deducted fron each bill of the contractor.
The royalty charges 0% pei riss approved by vhe rmining department shall be deducted from
your bills for sand gt aud »7uns & ' weecnaay, (ierance certificate is not produced froc
the concerned depaiansin
It is mandatory that the contracter = o cnnege/ Bequire at least 30% of total labour frem
MWSAGY job card hoiders. registered by the MC. Manali. |

b
“

iy g

W

You are, therefore requested o coniact the funior Enginoe, *Juricipal Council, Manali for takiag -
the site laving and further neceaza™’ inatra-tians with regerd 10 commencement the work. Vo
glso requested 15 antend this oifrs Lo sanse 07 foev ! praeement with in & week's tme posit.

Tt

Failing vhich nc paymens will © Mace BRSO uesent o mzned by you.

1. hehslf of Municipal Council Manali HP.

f Yours Faithfully,
¢ 02  pur 3/"“:5 Manali
gf‘r Eﬁd‘dwﬁ“’b‘ w’” 9- 302~ 206BE. 9’9&7@ Diert Kl (H.P)

Copy forwerded for iformulion anid lcoeanaiy @ i
e  The President / vice President Municipal Louncil Manali.
o Junior Engineer Mumaipal Council Manai
o Work supervisor Municipal Council Munai /

W\ o - ol el

henicindl Council Manals

Annexure 6
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N, -
e ND: MOW/RcEount/2023. () o3 1) = =) of
3 OFFICE OF THE MUNCIPAL COUNCIT, MANALI,
DISTRICT KULLU, HIMACHAL PRADESH
To . =
The Branch Manager; B
ICICI Bank, Manali,
Date; '-'r'/:Z/.g_aQt’
Subject: - Cdmpriance of order dateqd 25-01-20024 passed by the Hon'ble NGT in MA No.
79/2023 in OA No. 758/2022 titled Palden Phunchog v/ State of Himachal
Pradesh.( Payment of Environmental Compensation). :
Sir, T
Please find encloseq herewith cheque No 000549 dated 05-03-2024 , amounting to
Rupees 15,30.00(_)/— {Rupees Fifteen fac Thirty thousand only Jon account of payment of
Environmental compensation. Yoy are therefore, requested to kindly deposit amount through
s RTGs. In their respective bank account Number as mentioned below:
sr. [ Name . Name of Bank WSCeie [ Account Number [ Amount
No. - : ; ; ey ‘{
1 Member Secretary, Bank of Baroda BARBONCWSIM 54140100001617 ‘ 15,30,000/-
HPSPCB ; e e R I

DA- 1 Cheque Yours faithfully,

g 5 iy sy T el ((/,( ; i’.xecutiveofﬁcer.

Municipal C'y_’}f’" Manali.
o

No.MCM/Acctts- QzZ?%?ated:“ ":r’/ ‘.;7;/&02 :
1. Copy forwarded 1o The Member Secretary, 1P sta e Pollution Contiol Boargd Him Privesh, Phase.
I, New Shimla H:P, w.r.t. office letter no, PCB(EB)/ 0A No. 758/2042/ 5826.-28 dated 21-02-2024

."2. The Regional Officer, HPSPCB HIMUDA Shapping complex, 11a) .5 Kullu 175107 w, r.t. his office
.o letter no. PCB/RO Kullu/bA No. 758/2022 (2351)/2023. A0B-09 hite, 23-02-2024 for information

; please,
“ia . Exe\&b)b cer
__.'--'-’ Municipal ﬁuncil Manai.

g . -
‘

Annexure 7
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a1 / COUNCILIMANA
© NO. MCM. Award letter/ 2023.24. Bo37..3:3% Dated: - R 2022024

Sh, Vijay Kumar Govt. Cont.
House ng, 135/2 Ward no 2,
P.0O. & Tehsil Manali Distr. Kullu HP.

e’

Subject: . C/0 Sedimentation tank at SWM site Rangri toward river site at Rangri.

Your item tender dated 06.02.2024 and further negotiauon Heid .o,
the office of Municipal Councit Manali on dated 20.02.2024 for the subject cited work s b
accepted by the undersigneg on behalf of Municipal Counei] Manali HP for to Rs: =TTITIBAUO oyt

* The time allowed for compietion of wurk is four Months which shall be reckoned from the
15th day after the dage of issue of this award letter,
¢ The work shall ke camied out strictly as per PWD specification and all the terms and

* The latest fare vages schedule as appended in the agreement shall be applicable w. s
tender,

*  Worker's welfare CessE 1 % will alse bs deducted from each bill of the cont=cen.

*  The royalty charges as per rates Approved by the mining department shall be deciered oo
Your bills for sand Ent and stone ete. i necessary, clearance certificate is nos e
the concerned department.

* Itis mandatory that the contractor shall engage/ acquire at least 30% of total Lalysy- fr:n
MMSAGY job card helders, registered by the MC. Manali.

On behalf of Municipal Counci] Manali Hp.

o

Yours Faithfully

R

Exeblstive/Officer
: [h;l_ur: o mr;cil Manali
'Evydafw-ﬁs%ﬂ%}man 80342085 Datod K sk Xsas
Copy forwarded for information and necessary action:-
* The President / vice President Municipal Council Manali,
* Junior Engineer Municipal Couneil Manali,
*  Work supervisor Municipal Council Manali,

e

Exe fMeer
\ Munieipal Counail Manali
Ay Distt. Kullu (H.p,)

=

Bt it T

Annexure 8
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BEFORE THE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH AT NEW DELHI
M.A. No. 79/2023 in Original Application No. 758/2022

IN THE MATTER OF:
Paldan Phuchang APPLICANT (s)
VERSUS

State of H.P. & Others RESPONDENT (s)

VAKALATNAMA

ADVOCATE

(Herein after called the advocate/s) to be my/our Advocate in the above-noted case authorize
them;

To withdraw or compromise the said case or submit to arbitration any difference or disputes that may arise
touching or in any manner relating to the said case.
To take execution proceedings.

The deposit, draw and receive money, cheques, cash and grant receipts hereof and to do all other acts
and things which may be necessary to be done for the progress and in the course of the prosecution of the
said case.

And I/We undersigned do hereby agree not to hold the advocate of his substitute responsible for the
result of the said case. The adjournment costs whenever or ordered by the court shall be of the Advocate
which he shall receive and retain for himself.

IN WITNESS WHERE OF We do hereunto set my hand to these presents the contents of which have
been understood by me/us on this 26t day of March 2024.

Accepted subject to the terms of the fees.

Advocate Client




